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HON'BLE PRAKASH PADIA, J.

1. An application under Section 76 of the U.P. Revenue Code, 2006 was 

filed by the petitioner before the respondent no.2-Sub Divisional 

Magistrate, Dhaulana, District Hapur on 13.10.2025 supported by an 

affidavit. 

2. It is argued by counsel for the petitioner that even case number has not 

been allotted till date.

3. In this view of the matter and also in the interest of justice, present writ 

petition is disposed of finally directing the respondent no.2 to allot regular 

number in the aforesaid case without any further delay and thereafter 

decided the same strictly in accordance with law expeditiously, if there is 

no legal impediment. 

January 30, 2026
Pramod Tripathi

Versus
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